
CENTRAL ADMINISTRATIVE TRIBUNAL 
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0A NO. 1185/2003 to 1212/2003 

This the 19tb.day..of May. 2003 

1,40NBI_E SH. KULDIF SINGH, MEMBER .J) 

Dhararnveer Singh 
S/o Sh. Sher Singh, 
VII (age Majhri 	P.0.Gobuhana, 
District Jhaijar (Haryana). 

P1 tambar -Yadav. 	 -: 

S/o Shri Mohan '(adav, 
Vil lage Dabar Enclave 
P.Jaffarpur ,  .Rautamor 

District Najafgarh, 
New De.Ihi-110073. 	. 

Krishan Kumar.. 
S/oShrFa.teh.Siflgh . 
VII (age Khedka Gujar. 
P.O.Dulheda, . . 
D.strict JhaJjhar(Haryafla),. 

PL&J- .fl 

Ramesh 1  
t., S/oShri .Kartr: Singh 

Vi I (age Majhri 
.P.0.Gobuhanà . ... 
District Jhajjhar (Har)'.ana) 

Jagdish. 
S/o Shri Laddu Lal 
Village & P.O. Issapur, 
New Delhi-110073. 

iU. 1111 D)/'IXDX33 

Suraj Pralash, 
S/o Slirj Kewa I Singh,  
Village & P.O. Issapur, 
New DeIhi-110073. 

1I19J//2OX 

Jaivir Singh. 
.S/o S,,hri Nafe.Singh, 
Village Majhri, 
P.O. Gobuhana, 
Dis-trict Jhajjhar (Haryana). 
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M.A..  

Anoop Singh. 
5/0 Shri Kedar Singh, 
Village & P.O. Issapur, 
New Delhi-110073. 

.. Nki.. 1111 	//JDJ 

Ramesh Chand, 
S/0 Shri Bishamber Dayai. 
Village & P.O. issapur. 
New Delhi-110073. 

biIba. 
S/0 Shri Saradara, 
_Viilage Mâjhri. 

-P.O.Gobuhana, 	 -• 
District Jhajjhar (Haryana.). 

©JkD 11)//2XflX3 

Mahaveer Sitgh, 
S/a Shri Rtn Singh 
Village Khedka Gujjar, P.O. Dulhera, 
District Jhajjhar (Haryana) 

11rn/I3 

RavinderS.,•ngh•,- 
S/o Shri.TaraChand, 
Vi Ilage Bhovapur, 
P 0 Rathdhana, 
District Sore5at (Haryana) 

Dharambeer 
S/o Shri Suraj Bhan, 
\'i lage & P.O. issapur. 
New Delhi-110073. 

C=&.ff1 TT98  

Ram Avtar 
S/a Sh. Jai Narayan, 
Village & P.O. BadH. 
(Haryana). 

1l1l//2x3 

lshwar Singh,­ 
S/o Shri Mansa Ram, 
Village Majhri, 
P . 0 . Gobuhana. 
District Jhajjhar (Haryana). 
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Sat veer. 
S/o Shri Ran, Chand. 
ill age Mjhr 

P .0 Gobuhana. 
District Jhajjhar (Haryana). 

D11//2flXtD3 

Ganesh Yadav, 
S/o Shri Mohan Yadav, 
Vi I lage Dabar Enclave, 
P.O. Jaffarpur Rautamor,  
District Najafgarh, 
New Delhi-110073. 

r:1 

 

Raj Kumar, 
S /o Shri Prithvi'. 

New Delhi-11O0.73. 

O.,AJIlkD.. 12D3/2IN13 

RameshKumar, 
S/oShri Baiwant Singh, 
Village Majhri, 
P.O:Gobuhana•, 
District 'Jha.jjhar (Haryana). 

. 	b.. 11 D4V/2ff'ffi3 

Parrnànand, 	..... 
SI 1  Shri Bujan Singh, 
Village Magri, 
P.0.Gobuhana,. 
District Jhajjhar (Haryana). 

Rohtash, 
S/6 Shri Ramer Singh. 
Village Majhri, 
P.O. Gobuhana, 
District Jhajjhar (Haryana). 

O..1O.. 1t2//2O 

Mamman Singh, 
S/o Shri Sukhi Ram, 
Village &P.0. Issapur, 
New Delhi-110073. 

N1a Z//2DXff3 

Bhim Singh, 
S/o Shri Sher Singh, 
Village &P.0. lssapur, 
New Delhi-110073. 
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C 4 3 	:.. 	/..... 

Suresh Das 
S/c Shri Chatter [)s. 
Vii lage & P.O. Mi .rau. 
New Deihi -- 11oo73. 

Pharamveer.  
S/c Shri Sri Krishan, 

ViHage & P.O. Issapur, 
New Delhi-i 10073. 

ai Prakash. 
f/o Shri Anandi Ram, 
V i.-!-  I age & P.O. Jaffarpur. 	 - 	.. 

New Delhi-110073 	 - 

o A N 11211//2003 
I 	 . 

i Ravinder Rai, 
Sb Shri Jaddu Rai 	 Z- 	 -4--f 

.. :,.,... Vi I lage Dabar Enclave 
P 0 Jaffarpur Rautamor  
District Najafgarh 
New DeIhi-110073 
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Shri Dharam Pal Si ngh, 	 . 	 y.  . . 	.... - 	. .- - Village & P.O. lssapur. 	 • 	-: 	 .::• 

New Delhj-110073. 	 . 	 -APPLICANTS 

(By Advocate: Sh. L.C.Goyal aiongwith 
Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 

	

Versus 	 . 

National Bureau of Plant Genetic 
Resources, 	I .C.A.R.. PUSA, 	,: 	 . .............,.. 
New Delhi-hO 012 	 .--,. 	. 	., ... 	.- 

(through its Director) 

i,  The Indian Council of Agricultural Research 	 1-• 

PUSA. New Delhi-hO 012. 
(Through its Director General) 	 -RESPONDENTS 

	

OR D E(('L) 	. 

I will decide the OAs-1185/2003 to 1212/2003 together as 

common issue of facts and law is involved i these cse 
- 

.-. 



t5J 	 - 

2. 	Applicants are aggrieved of the fact that despite the ir 

continuous long service as casual labour as all the applicants 

have been appointed during the year,  19'7 	to '1992 at different 

times but they have not been regular ised. 	All the applicants 

claim that they have been working for the last so many years 

hi.if 	ha'•'a not been regular i sad. 	For this purpose 	they have 

ret i ed on a scheme issued by Ministry of Personnel 	Public 

Grievances and 'Përsii "Depai- tment 

vide their,  OM dated 7.6.88. It is ,further stated that 

respondents vide order Annexure A--i dated 29..10.99:1-laa orderèd 

that as per the recommendations of the comrnitteecOflSti,tyted;.",'...,..... 

for the purpose continued in OM dated 7 6 88 issied bythek 
-' 	j' 	:j• 

Department of. Personnel& iraining had 

wages to be made to the casual laboureis engaged at Natioçat 
* 

Bureau of Plant Genetic Resources 

- 	- 
respondeni5 are acting in piecemeal fashionnd are issuing 

.. 
the ordeis based on the DOFf scheme of 7 688butare no' 

P4j 	' 

	

- 	r---' 	-•'-.-.--.- 	-.--p I 
regularisng the employees though there areyacancis'' :V 	 •'..-'J 

I 3. 	However, counsel for,  applicants was unable to point out' if 

any 	iunior to the applicants have been regular ised or if any 

seniority 	I ist 	is being maintained. 	Counsel for applicants 

has also been unable to sat sf'>- 	if at all the applicants had 

ever 	made 	any 	representation 	seeking 	regularisat ion. 

Applicant s counsel submitted that though appl icarits had been 

agi tat ing 	through 	their 	union 	for 	regular isat ion but 	it 

appears that everything was only oral as no representation has: 	. 

ever subm I t ted 	by the 	U n i o n has been anne>ed WI th 	the OA . 	The 

laci that 	tespoudents had applied 	the scheme dated 	6 88 	in 

piecemeal 	lashion as per Annewe A-I 	so 	it 

- 	t 
that respondents in 	spii 	it appeas to have 	cceptethth'scbem 

?•1 
.-.4: 	7 f 	u a  
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[6] 

I think these OAs can be disposed of at this, initial stage 

i.self 	without 	issuing not ice 	to the 	respondents with a 

direction to them to examine the case of the applicants for 

l-egL.l(at - isajon 	if 	the 	appHcans 	can 	be 	reg(iIaried 	in 

accordance with the scheme dated 7.6.88, 	rhey should pass a 

reasoned and speak i ng.deie-ron 	 - 

For 	this purpose. 	Jet 	these QAs, be treated 	as 

representation I of the applicants and 

- 
the copy of this order to the respondents ho ar'è.-djrected to 

.' :. 
pass .. a.reasoned and speaking order 

3 	months frorii the date of receipt Of a copy of this 6 Pder and 

to 	see to it that applicants can be regularlsedwitp nthe 	ç& 

frameworkof the scheme 	OAs stands disposed of 	J 	 '- 	l 

l 
-. •4 	 ................ 	. ... 	 •...., 	. 6 	A copy of this ordei be placed in all thef-Hes 

(JULDIP SINGH ) 

sd 
	 Meiliber (.J) 


